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I haj‘g this day of 198 , examined
the record and compared the entries on this sheet with the papers on the record. I have made all necessary
corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps
of the aggregate value of Rs, that all orders have been carried out, and that the record is complcte

“and in order up to the date of the certificate.
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In tae Ien'hle i Court of Judicavurs gt Allaszbed,
Sittins at Luckncew,

C.'L.I.An.llo./br)/ ) of &5, 2
— 7

(

In re; .
kri Peto“OBb%Brz Of 198"10

Shri Thar Jha ----Petitimar,
Verzus

Union of India and otners ----Opp-partics,
N - \ . N . i/ ‘e & P
Rpica el or @wdw\@u‘_ftﬂicﬁct\}/ QL )p&luj, Qa\‘i{:%ghd
The petitianer states as under:-

1. That the rejoinder-affidavit of the petitioumer
in r2ply to the coanter-affidavit could not be
fo

Soue rel3vant docw:ents, =

.1ed earlier due to non-availability of same

“herefore it is prayed tnat the delay te
condmed and the rejoinder-affidavit filed hereriih,

be accepted and teken o record.

.Jucmov’ da.ted | (Av B8 iiuua;%
1% Se 00 Advocate,
| Counsel for the petit ioner.
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
’ CIRCUIT BENCH
LUCKNOW

T.A. No. 1546/87
(Writ Petition No.5487/84)

Sridhar Jha Applicant

versus

Union 9f India & ors, Respondents,

Hon., Mr, Justice U.C. Srivastava, VL.
Hon. Mr, A.B.Gorthi, Adm. Member.

(Hon. Mr. U.C. Srivastava, V.C.)

The applicant was provisionally appointed as Extra
Departmental Branch Post Master with the stipultation that
his services can be terminated at any time if previous

incumbent is reinstated,The applicant's grienvance is

that a Sub~Divisional Inspector was demanding gs 1000/-

from him and non payment of the paid amount invited trouble
:

¢ S A
for the applicant., Notwithstanding such appointment, the

charge was not given to him, which madéfggproach this
Tribunal. During the pendency none 5¥j2ﬁa appointment was
cancelled. In the counter affidavit im which various
allegations have keen denied, it appears that the gpplicant
was not a resident of that villageJWhicthZe of the
conditions for such appointment and therefore, the charge
was not givén to him, From the applicant's avements it
appears that he is a resident of adjoining village in

one of the hamlets Devipurwa, Although, the charge was not
given to the applicant he cannot as such claim that he has
been deprived of his right, but once appointment was made
obviously not giving the charge on a particular ground which

mapt have been known from before, he should have been



o ,_.[é _

associated with the authorities, they could have found
e
qut as to whether villagefs gijoin each other and for

v ar>
U
all practical purposes could be treated £of—ome resident

of one village. v
In this view the application is t> be allowed,
The game is allowed. The apposite parties are directed to
enquirg regarding this mat:ter within one month and in
case it; is found that he is a resident of adjoining
village‘:—lﬁoth the villages can be said to be part of
\:l\ a big vil»lage. the applicant may be g iven charge of

post still lying vacant or om any other post. Let it be

done within a period of one month from the dgte of receipt

of this order. LM/

Shake3l/ A.M. V.CQ

Lucknow Dated:7.5.91
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“etition under axticle 226 of
“he Zonstitution of InAdia,.

n]
ot
(gl

The numdle netition of the abovenamed petitioner

oegs to submit as under :-

1. Thot the petitioner was duly appointed as
Zxtra —epartmental Jranch Post .aster (Z.0.3.P..)
FE Jeni rsurwa oranch sost Office under District .lheri
N by the Supdt. of rost Uffices, wWheri Division,
“heri {0.P.0.3) vide hig iiemo Ho.H/P-Debi Purwa

dated 1.5.19383. A nnotostat cooy of the 3said order

e

i

of asnointment dated 1.5.1983 is filed herawith as

¢

AN BXUTe 0.1

2. That baiore the said a~pointment all th=

()

necessary fomelities were completed

-
and th» sane

> were verified by cthe opp-party no.4.

3. That vide appointment order dated 1.0.1983

, .

Lannexure-1,, tne 5undt. of Post Offices \2.P..00.3,

Lo % J.-
\\ Mk?;g»* &, ; . . . . . . v e . .
LN A who is the .pppointing Authoricy nhad directed the
NS
\‘1‘. \‘:’,z'{:"’ .. . R . . .
ST Ltaspector of vrost Gifices, 3ri 5.7.35rivastava

(0.2..70.4, to hand over charge of Zranch fost

Y

..astarshin, Jebisurwa to the petitioner.

4, That 3rl S.0.5rivastava, Znastector of ost

ofteront v
flices {Due. 0.4) “onanded a bride of "3, 1000/~

in lieu of transiering the cher-2 of _.ranch rost



%

3 ?;O/
.castershin from anothor nerson who was neither cduly
aﬁpointedébr vias qualified for the same post. On refusal
by the netitioner to pay the aforesaid sum of Lribe,
the said O.¥.:0.4 nacd refus~d to make over the charge
0f the aforesaic post. . hen the matter of dégénding the
illezal gratification was reported to tha supdt. of Fost
07 ices, Lakhimpur heri (0.r...0.3,, he did nothing
in this connection which resulted that the charge of
sranch Post i.astsrship, Jebipurwa, could not be given

to the petitioner.

5. Tnhat the petitioner issued several reminders for
giving the charge on 4.7.83, 8.8.83, 25.11.83 and
12.1.84 to onp-varty no.3 and also intimated the fact
to oon-party no.3 that the opp-party no.4 Sri S.P.
orivastava was adament not to hand over charge unless
and until the demanded cash of ’.1000/- was paid to

him. True copies of reminders dated 4.7.83, 8.3.83,

el

5.11.83 and 12.1.84 are filed herewith as Anaexure ..3.2,

3,4 and 5 respectively.

6. That as a result of the complaint made by the
petitioner, the Supdt. of Post Dffices (0.s..i0.3) issued
several leotters and orders to Sri 8.F.Srivastava(0.P..l0.4
regarding trans’erring the chaTce of the Uebipurwa

Post Office to the petitioner but all in vain. The order
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of opn-party no.3 dated 28.1.34 is filed herewith as

ANNEXUTE :i0e0.

7. That the supdt. of Post Offices {0.P..i0.3) had

training4/
also issued a letter for/%ramimy*vide his order dated

5.2.84. In pursuance of this order, the petitioner
attended training course from 13.2.84 to 15.2.84 as
per schedule and got success in that training. An

allowance of .35/- was also paid to the petitioner

l—-

as a trained Brénch Fost slaster while the charge of
3ranch Post Office Debipurwa has as yet not been
transferred to him by the opp-party no.4. A photostat
cony of the letter dated 6.2.84 is filed herewith as

Annexure i10.7.

8. That bring agorieved and frustrated the petitioner
approached the Jirector, Postal Services, Lucknowsy
“@gioh, Lucknow vide his telegram dated 25.11.83 as
well as a detailed letter dated 10.2.84 regarding

facts of the case referred as above, but with no

D

result. A photostat copy of the telegram is filed

®
.l

¢

€8
W
o
[N
W

Anoavith as anaexUre ..o, true copy of tae .

letter dated 106.2.84 ig filed hnerewith as Annexure 0.9

9. That the petitioner had alsc approached the Post

T

ilaster udeneral, J.P.Circle, Lucknow, (0.P.No.2)

personally and submitted to him a letter on 2.4.£4
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v
descweding all tho above facts. 4 true copy of the said

letter dated 3.4.04 is filed horewitn as Annexure ..0.10.

It is stated that due to political influence Sri Kandghai
- Lal who was engagéd on adhoc basis is still wozking

as Jranch Post ..aster Jebipurwa, Jistt.lheri and the

charje of rost ..astorship is not being transf erred

from him to the petitioner.

g
“w
< 10. That the petitioner also served a notice ufs 80
C.P.Code dated 14.4.84 to the ovp-parties on.16.4.84
ﬁ¥“ but no action has been taken so far. A true copy of
thz said notice u/s 80 C.P.C. dated 14.4.84 is filed
herewith as Annexure ii0.11.
— 11. That when no action was taken within 2 months
‘ from the date of sorvice of notice u/s 80 C.P.Code
P

the petitioner sent a reminder on 24,.9,84 to the
supdt. of P.O.s (8.P..i0.3) but even today the
peltitioner was not handed over charge of the Post

astership of uJebipurwa Post Office, uvistt.iheri.

A true copy of the reminder dated 24.9.84 is filed

nherevith as Annexure lo.12.

12. Seing aggrieved by the action of opp-~parties in

. not handing over charne of Po
* Wc}‘d MLTG&—%RD MQ_UQ NG
Nﬁr{*g rdl’lq iﬂf‘ Oilice Jeolaurwa,vatt.“herll

%fg;m@d, iy
this writ petition on the,fellowing :- oL
AV W

' /"A/‘; oY

. ?jzﬁxumug,(gyﬂkcjz) Iy @u5;9{3<;§; ’ &yfﬁé

st Jlastership of lost

the petitioner files
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a; wsecause the opp-party no.4 has committed manif est
error of law in not transferring charge of Post :aster-
ship of Post Office uebipurwa, Oistt..ineri, when the

petitioner was duly appointed vide his appointment

order dated 1.6.1983 (Annexure i0.1).

b, secause the opp=-party 50.4 has committed mistake
in not obeying the orders and directions of nis

sup crior officer i.e. oop-party no.2 (Supdt. of Post
Of fices .lheri Division,lheri)who asked him to transfer

charge to the petitioner.

¢y DJecause the opp-parties 1 to 3 have committed
mistake in not taking any action against the opp-party
no.4 who is not complying with the orders of his

SUpP eXioTr s,

d) 3ecause the opp-party no.4 is acting with full
malafides as the petitioner has refused to give any

illeral gratification as demanded by him.

e) JSecause the opp-narty no.4 is acting against the
princivle of natural justice in retaining the opp=-paxty
N0.5 on the post of Post llastershin of Debipurwa wnile

heo is not properly anpointed or qualified person.
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£, Jecauex the potitioner is facinog acute injustice
and arcainst the arincinle of natural justice and all
the sexrvice rulcs and nomms that after appointine~

the petitioner on the post of fost sastership of rost
Cifice Lebinurwa aad even after geotting trainin-ghefiis

net been aanded over charde of the sald posit ingpite

of nhig best efforis.

nder the anovesald circumstances, it is

respectiully prayed that a writ, direction or orxder

&;n the nature of ilandamus be issued to opp=parties

P ocooabis .

[qC ZE%
s A
Mt (I
}\l‘“‘\%@(/‘f/

) ‘_ 2y
L Mucxnoi,dated, ( Avadhesh wumar )

no.1 to 4 to hand over charce of Extra Jepartmental
Branch Post .laster of Post Office lehinurwa, Distt.

..aerl from opp-party no.D.

may be igsu2d to which the potitioner is found

entitled to.

o

_ Advocate.
PSealy Counsel for the petitioner,
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in the llon'ble 'Hgh Court of Jualcature at Allahavead,
Lucknow Sench,=icknowr.

.rit Peot.l0. of 1934,
sri Jhoar Jha. ————Detitioner
Versus
Union of India & others. = ===———- Cpp-partics.

Annexure .io.1

Lndian Josts & Telegraphs Jepartment,
retter of Appointmant,

..emo :io.H/P-Jebinurva cated at Lhezl the 1.5.1983

Shri “har Jha is nereby orovisionally appointed
S e seceieas i€ shall bo paid such allowances as
acdiissivle froa time to tine.

2. Suri nar Jna should clearly understand that his

an soiatmant as H.0.0.P.00. Jevisurwa ( Jhaurahra) shall
shall be in the nature of a contract liable to be
terminated by him oxr the undersigned by notifying the

other, in writing and he shall also be governed by

the post and telegraphs Extra veparitmental Agents.

-y

(Conduct and Services) dules, 1964 as amended from
time to time,
3. sari Jhar Jha shouald also understand that his

4.

ervices can de terminated at any time 1f ails previous

“iacumbent is reinstated.

t. if these conditions are acceptabde to him he
sioulu communicate nis acceptance in tne proiorma

e enclosed.

§d. Illegible.
sundt. of lost Gffices,
heri n. XKheri,
252701,

)



e

Sopy to:-

The 1POs (<Jentral, heri charge may be transferred

1.
to Sri Sri Jhar Jha uncder intimation to this
ofiice a'ter observiny usual formalities. Z/R
should be subnitted ana 3S.-ond prepared.

2. Jsri sridhar Jha s/o Sri Hari Mandan Jha z/0
Sariu ..agar 2.0.Cevipurwa (JOhaurahra) Jistt.<neri,

3. L ;‘)haurahra (Kheri),

A, P, Xheri,

5, Line Uvers Aira Estate {(Kheri).

5., 0/C.

True~-copy.
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-0 the .ontble iigh Zourt of Judicature at Allahabad,
Lucknow -ench, Lucknow.

u.rit get..’;o. Of 1984.
571 Dhar Jha. —————->gtitlioner
Yersus
Jnion of india & others. ——==-{pp-parties.

Annexure o.11

Jotice u/s 80 8dgde “ode of Civil Procedure

Sridhar Jha son of Sri Hari andan Jha, r/o village
sarjunacar {Debinurwa) r.0.Debipurwa, district XKheri,

through his counsel Sri Putani Lal liisra, Advocate,

Sivil Courts, Lakhimpur Xheri. — ==—=—.otice=Giver
Zlaimant.
To,

1. Union of India, through the Secretazyk :linistry

of Communications, Deptt. of Posts & Telegraphs,

-

Govy. of india, dew Delhi.
2., Post wmaster General, J.P.Circle, Lucknow.

3. Supdt. of Post Offices,Xheri _Jivision,sheri.

h

4, sri S.r.3rivastava, Sub-Zivisional Inspector

-
o

stal) Central Sub-bDivision, Kheri.

————— Opp~parties.

The above named notice-giver {claimant) begs to

submit as under :-

1. That the claimant was duly appointed E.DJ.3.P...L
(Extra . epartmental 3ranch Post llaster, Debipurwa

oranch Post Office under district isheri by the opp-



%
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narty no.23 vide his nemo !o.!l/P-Jebipurwa dated 1.5.1983
All the necessary formalities before appointment have

got been werified by the opp-party no.4.

2. That vide appointment order dated 1.6.1983 the opp-
party no.3 appointing authority directed the Inspector

ri 3.-.S5rivastava conp-party no.4 to hand over charge

Ly

0f 3r.r.a. Ship ugebipurwa to tne .Jdotice-Giver.

3. That the opp-varty no.4 Sri S.P.Srivastava, Inspecto
of Post Offices demanded a bribe of %.1,000/- in lieu

of transferring the charge of Sranch Postmastership.

Ua refusal by the notice-giver to pay ths aforesaid sum
of bribe the opp=-party no.4 Sri S.P.3rivastava had
refused to make over the charge of the aforesaid post.
when the matter of demanding the illegal gratification
was reported to the Supdt. of Post Cffices, Lakhimpur
~heri, the opp-party no.2 did nothing in this connectior
with the result that the charge of Br.Postmastership

pebipurwa could not be transferred to the notice-giver.

4 That the notice-giver issued several reminders for

transf erring the charge on 4.7.1983, 8.8.1983, 25.11.19¢
and 12.1.1984 to the onp-parity no.3 and also intinnted
tne fact &k thet the opp-party no.4 3ri S.?”.Jsrivastava,

was acament not to hand over cnarte unloss and until

the dunanded cash of %.1000/- was paid to him.
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5. fh~t as a result of tho coplaint mnade by the
the ono=party nn.3 issuzd several letters

¢iver, U
sri 3.0 Srivastava conp-parity no.d regaraing

h

ii

:ransf errin~ tho charte of the Jebipurwa Jost Cifice

o noticae=giver, but all in vain.

to
{hat the opp-party no.3 had also issued a letter
for training vide his order dated 6.2.1984. In pursuance

of this order the notice-giver attended training ccurse

from 13.2.1984 to 15.2.1984 as per schedule, and got

.Q\
~ success in that training. Allowance of ™5.3
vaid t» the notice-givor as a trained oranch Postmaster
whilo the charce of Lranch Post Office vebipurwa has
as yet not heer transiesrred tc him by the onp-party no.4
o 7. Tnat beiny aggrioved and Zrustrated the nolice givel
avproached the Sirector, fostal Services, Luchinow .iegior
.
Luclnovw, vide nis telegram dated 25.11.1983. as well as
ng facts of

a detailed letfer cdated 15.2.1984 remardi

the casc ref erred as above, but with no result.

g 2 8. That the notice-giver nad als» anproached 5ri Je. 3.

' T, 4 ) ;’

. :Q ® [i o N . - v r 1

' Cf¥§7ﬁ¢1} A savakwvala, Post .aster aeneral, U.s.-lrcle,ucinow

) B -
I (0O...0.2) personally, and submitted to him a letter
”A‘ X‘\ ‘A:,/"v’

inc all the above facts dated 3.4.1984. xt vas-

the oon-narty no.2 that one i.P,3hrinati

renlied by
hand over

%/
,424'€ﬁ{ ) Jsha Verma

charge to the notice giver,

met him, and iniluenced not to
and urgéd for appointing
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‘ her candidate~ one 3ri Kandhai Lal who was already
engaged on adhoc basis for opening of the vost office
within the stipulated tims i.c. upto 28.2.83 by the
opp-party no.4 who 1s also interested in this person,

and had assured him to continue as Branch Post iiaster.

9. That due to political pressure opp-party no.2 nas

\/k compelled the opp-party no.3 for cancellation of the
~A appointment orcer of the notice giver, and for appointing
A

afresh 3ri iandhai Lal. It is suspected that opp-party

£

“~ no.3 veing influenced by the pressure of nis superior
boss opp=party no.2 may cancel the appointment of the

notice-giver,

Under the aforesald circumstances, the notice under
section 80 C,P.C. is being issued to all of you for
= affecting the charge of Branch Post Office Debipurwa
within two montas from the date of sexrvice of this notice

failing which a Civil suit shall be filed in the compeben

£~

court of law of proper jurisdiction against all of you

for the following reliefs :-

a; That the claimant is entitled to the charge of
sranch Post Office Jebipu-wa for which he has
been duly appointed.

) That he is entitled for the pay and allowance from
the date of his appointment order dt. 1.6.1983.

c) Any other relief as may be admissible to him.

iotice Giver.

Sridhar Jha.
s/o Hdari mandan Jha .
~ated: /o Sarjunagar (Jebipurwa)
. . PY.0. Debipurwa, District
il 14 8 L S :
APT 14, 1984. Lakhimpur Kheri.

Oifers o7 Through his counsel
Sri Putani Lal ['isra, Advocate.
1

Civil Courts, Lakhimpur Theri,

TTUe=Ccopy.



-S> Q}/

7 % JTiEe 7€ &1 9T q-fré;a? QT FATETHTR,

Jd5 ¥ - AETS |

Tz 9Ty Ho- ITH 1984,
e |7 ) - TggTyAET,
§TH
A a1 stvear g1Ta ———= AT TOUTET,
A FIFT_HAo=_12_
A GER 3'\-(.,
NETH 3Te Jefew HEigy,
8 T @i |
fawd: - omar sTeat ETYEET & 76 & RTIT=< & awed Al
AgTed, |
¥ ITIY qTT- ST g9 RTAT=A & e
A PaeT | T FTT a7 TET JTyaTed 3 ® T 9T
,;\z:ﬁ@)_egrrasa{a%ﬁ g &7 Poa 9T | A 39 avg o oo AiTed o 9T
g HEA
80 &7 Ty &1 T ofF T Tae =rTaTeg o TIT &7 =379
N\ Proe &, TTRG IT9Y T °T T =aTaTeg 9Ty &7 eTavTeaT
R
! ’ s A . ~
g0 auaHTg, 7 ¥ 1 g €7 e TooaT T
28-8-84
P ¥ ® e amue ImaTe & gTayg ot 3§
V(S U Lt o
pu,_l‘ -\_\'Je, '«‘\ .
e Ty N N Peoim # g5 o 9 8 71 | P=fa s0s a@1¢ 758 AT¢
SRS VAN ﬂ
(3;‘3"6‘&! iy #d 9T & §TE HT JUTE ®
\ D M
N
},}‘7{'{“'”;'2' ¥ ggd €1 W ™ § geAT aredr § 09 wel o7 @
~R o7 g T ? 1 o §T ugw Tad & a7 9T Peata N e
war # Pwgg € =maTay &7 g ¥ 99T STenT TaeET
/}F‘E{{%;T PaedeTdr Panrrm &7 &bl | TR

g0 24-9-84 B0/=4TeIT 9T
. qTaT STETa adrgeaT foaT  Jrd

geg=gTarar g



|

&

in “ne aon'ole aigt courv of Judiceture =t .llaagbad,

LuckrioW Bancn, ucknov, %S’

In re;
“rit Pat.lo. oFf 19t4.
dri Dhar Jaa | ----Potitioner,
Versus
Upion of Iadia and obhers ----C pposite-
parties,
affidavit.
in re;

rit Potition under writicle <6 of tne

Constitution of India.

I, Sri Dhar Jna, apc about << years, s/o
Sri Har Landan Jaa, r/o Villege Darju Nagar,
h/o Debi Purva, Puresna Tirozsbad, i(ansil
Dhaurahra, district Lekaimpur-ineri, do nereby

solengly affirm as under:

1. Tnat the depone it is tue potvitioner in
tne sbovenoted writ pebiticon wnd is well convarsant

with bn~ facts of tos cuse,



2. hat tae contents of parss 1 to 11 of
“he accompenyire writ peuiticn are true %o
my knovledge srd thosa of para 14 are veri-
fird on legel zdvice gnd baliave to be

true,

3 Luc}in)ov*,dated, B V&Ar =R Bl
A { g‘\ \r\\ Q;H v Deponeai .

Kl I, the deponent abovenemed
verify thct toe contente of paras
,‘, : 1 and < of tnis affidavit are true %o

Kl

my own kiowledep end no pert of it is

fulse and nothing, materisl aas been

e concrzled 8o help me God.
- Luc';{ilow,datad, g \):ﬁ QR T
» L
te 24 Deponarit,
: “ 1 identify tas depgpant
~ has signad b~Tors me,
5

golc;ﬂrnly/af*“‘i;;med bafora ma on 151l 5 Y

ab €00 sz /P, DY Shai Dhan Jha

the depornant wno 18 icentified by
_Shri Avadheok Kuwmar

Advocate Hish ~ourt - llaiwuad.

1 have sgbisfiad myself by exemining cae
deponant tast ne understends boe co.tePnos
of tuis affidevit Wnico have beon reud outb
end expleined by me,

Cond | Ol 2
3?\'1‘11 COM%ga 1 f\)‘ar:n.
High Court, (Lucknow tieach)
UCXNO
(e .§l§;!..’i.;7 S
="

\
DOtﬂ-.-._ !}. s cod car sue nro 1HT s At

Sut ser evs iansrnart FFE S

7y
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3. Ihat m 19.11.84, tne instant vrit petitim
was filed 'in -’o.nis Ha 'ble Court but as the Chief
Stending Counsel ( Central Govt.) was holding
to seck instructims, this Hen'ble court wes pleased
to grent -nim time for instructicns end further
it was ordered that tue case ue listed in the week
c amméacing from 122,64, Thé case was listed m
12.12,64 end 18,12,84, but the saze caild not be

{ heard snd was adjoumed,

A

, A | o '
R ‘ 4, That m 17.1.85, the petitioner was served with
| an order No,iemo No, - 63/m Db, 14.1.8 by 3.P.0.
o N N | Kh@n-,;ﬁlnszon Kheri (opp-party no,s) cancelling

nis provisiamal appointment ordervdat‘ed 1.6.83
(smemre to & the vrit petitim). The said order
is illegal,invalid, arbitrary end agsinst the
principlés of nabwzal justice, This order has created
necessity to seek mmendment in the present writ
petitim vhich may kindly be permitted to the
petitimer in the interest of justice:;=

Proposed mméxts ‘e

i) That after para 11, pa.'ra. 11-A may be
written as f ollows--

"11-A., That m 17.1.1980, the petitimer
was served with en order no.iemd No.H-63/E
-~ dt, 14. 1. 19:35 cancellmg the petltloner's
prov1s1 mal appointment dated 1,6.83
(innexure 1) an the post of Branch Post

 Haster Debipurva,distt.Kheri.4 tme copy of |
B8gid order is flled heremth a8

VS T My
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"11-B, That the order of cancelle;t.lcn of
provi si onal appmntmeat is lllegalgznvahd,a;r-

bitrary,after thaught and against the
principles of naetural justice", -

- "110, That the order of cancellatim of

provisicnal order is prejudicial as it has
been passed during the pendency of the writ
petitim in vhich the remedy scught for

was for handing-over charge on the post of
Branch Post iaster Debipurwa for which post

he was provisimally appointed”;

 ii) That after.the word '{heri' in 3rd.line of
?araflz, the following sentence may be edded;-

"and the order Ko.iemo No,H-63/i dbe
"14,1.85, passed by tue Senior Superintendent
of Pbst 0ffices cancellizig the provisimal
appointment of the petitimer(Annemre no.12)".

iii) That sfter the ground no.(f) the following
g,rcmnds be gdded;-

® g) Because the order of cancellatim

" of provisimnal appoiniment of the petitimer
(fnexare 12)in illegal ,invalid,erbitrary end
bad in law", |

° h) Beceuse the order of cancellation .

(amewmire 1z) is full of malafide,prejudiciel end
 after-thought as it has been during the pendency

of the instent case"c

Q\>'_( (“"ir\é‘"\l/‘\
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"ji} Because the order of cancellaticm

4

(Annexure 12) is agpinst the principles of
aatural justice zs no opportunity oas been

N grented to the petitimer to defend nim prior
PN : .
X to cancellatim of his gppointnent®,

- prayer be added in between ad.line and Zrd.

line;-

"in the nature of Certioreri be issued éuashing
the order No. Memo No,H-63/E dt.Khé’ri ,-the" o
14,1.1985,passed by the Supérintendent of

- .~ post 0ffices Kheri Divisim Kheri(inewre 12)°,

D) \ S\ oG\

| Unerefore it is respectfully prayed that
"in the interest.of justice the abovenoted proposed ame
a . -dmenbs may kindly be alloved, |

r Lucknov ,dated,
’ e ¥l a S
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N , : - In the Han'ble n.,g_h Caurt of Judlcature erh Allah bad
< Sltt% gt Imcknow. o 3;,\
1985
AFFIDAVIT =,
921453,
oy
N
In re; .
s | Lrit Pet.No,5487 of 1984,
PN Shri Dhar Jha - ----Petitimer.
| . ~ Versas |
< Unin of Indie end others | --'.;-opp-pax_-ties.
In re; S 3
Applicati for amendment.

1, Raj Nanden Jha, a.ed about 0 yeaz's,
son of Sri Jogeshvar Jha, r/o village Sargzmaoar,

“h/o Deb1purva,Pare,ﬁna Chaurahre,Tehsil Dhaurahra,

District kKneri, do hereby solemnly affu'm a8

under:- . »

1, That the depmeat is the fpairokar of the
petitioner and as such he is fully caversant mth

the fact.s of the cagse.

That the contents of pares 1 to 3 of the

ecc anpanying applicatim for emendmentsare true



to my knowledge end those of para 4 are verified
on legel edvice and believe to be true, '

Luc.mow ,dated, | DN ﬂ AV~
423857 | Deponent.

1, the deponent abovenamed verify
| that the cmtents of paras 1 end 2 of
NN | | this affidavit ere true to my om
imovledse end no part of it is felse and |

~
= - . . . X : .
‘ - nothin. rateéricl has been cmcealed so
| help me God. |
G o - PN
Ko ~UNN, - : ATV A TR M
(“J sy 7j2:3857 .
. g B
i

1 identify thy-depment vho
has signed before me,

2
gcate,

PR , Soleml £;rm bnfore me a (2 3 35
. ati2 oS, /Pl b Namdan

the depcnent Who u identified by
Shri i\/ad?h@oﬂ\ Kumanre

&lerk

- Advocaie dlgh Court Allshabad, '
1 o 1 have sgbisfied myself by exsmining the
' : fpanen’c. that he understands the omtents
this affidgvit which have bee:a read out
and explained by me.

Mw\é‘x 'PWY‘\ ‘22,
COMMISSIONER

Dﬁ C= (Lucknow Beuch

LU ozj_a 3
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Ly
In the Hon 'ble hlgl Coart of Judicature gt Allahaba.d,
Sitting at Luckno&" e ‘;’7 )

1985

AFFIDAVIT |
9 /153

HIG . qiuRT
AL;.AI-; ‘BAD

In re:
Urit Pet.No.o487 of 1984, o
Shri Dhar Jha S ~ ----petitimer,
o | | Versus | |

.Uniozi of India and others R ---’-Opp-parties;

Rejoinder-affidavit m benalf of petitimer
~ to the counter-affidavit.

» R8) Ne::éim Jha, aged about 50 years, sm of E \
Sri Jozeshwer Jha, r/o village Sarjunaga,r,h/o o

- Debi Purvwa,Parcana Dhanrehra, Tensil Laaurahra,

Di strict Kheri, do hersby 801¢m1y'affim‘aé under:-

1, That the depment is the pairokar of the

~petitimer and es such he is fully cmversant

with the facts of the cgse,

-

2. Para 1l of the coaunter-affidavit needs no |

reply. - ' o °

3 -The al_leg,a;bima of pera 2 of the counter-

affidavit are denied, It is stated that the contents



%
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of para 4 of the writ petitia are correct am;r -
iterated, 1t is stated that Sri S.P.Srivastave,

Inspector of Post Offices (opp-party no.4) démanded
a bribe of & 1000/-in lieu of transfering the .

charge of Branca Post Mastership fron Kenhai Lal.

4, That the alle patims of para & of the counter-
o -affldant are denied, It is sbated. that. by vay

of Annexare no.l to the wrz.t petitmn the pet1t1mer
was pronsuma.lly appointed as Branch Post lLiaster
Debi Purwa,district Kneri, When tne chergs was

' not handed-over to the petitimer he made several

representations, Then through Annéxure no. 6 to
the vrit petition, the Superintendent of Post 0ffices,

‘(opposite-party no. 3) issued a letter dated 28.1.84

to Sri §,P.Srivastava (opp-party no.4) regarding the
trensfer of the charge of Debi Purwa Post 0ffice

to the pet.1t.1cmer but the petitimer vas never |
handed- over the charge. It is st.at.ed that the
petitimer is tne resident of Sargunagar h/o

. Debipurwa and-when all the f,onz.a.htles were
- got completed then he was ordered to be appointed

a8 B.P.M. It is stated that the allegatiomns of

para 3 of the counter-affidavit are confusing
‘end not clear, Moreover, the. specific letters.

dated 26.8.84, 28.4.84 and 5.6,84, vere not
enmexed vith the comnter-affidavit to clarify the

o portimi 1t is stated that the Opp—party no.5-S'ri

- Kanhei Lal &/0 Kallu has been ﬂ.leg,a.lly nolding the

3\\>’\ "\ G‘\ - charge of Branca Post iaster Deblpurwa. and not

the opp-party no. 4-Sri S5,P.Srivastava wno has svom
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the counter-sffidavit and as such there was no

questiam of holding any charge by the opposite-
~ parbty no.4.

Further it is st.a.ted that the order of the
appointment was leg,al end accordmg to rules -
and regulatims but tne same‘ was not implemented

NS ' by the oppéparby no. 4, inspite of clear orders
=<  of tne Opp-pa.rtj no., o inexure 6), |

5. The alle.aticms of para 4 of the counter-
.affidaxit are denied, It is stated that vhen
the petitimer filed this writ petitim in
this dan'ble High Court and had brougtt the
facts of bribery by opposite-Party no.B', the
, . orders for cancellatim of appointment of
. © the petitimer vere passed by the S.P.0,

i
N-q;

‘Kheri Division Kheri (opposibeépa.:'by no.S) vide

 its order No.H-63/E dated 14.1.65. A true -
copy of the seid order is filed herewitn as
fonexure No.R-1,

6. Tha’o tae order of cancella;blo:n of
appointment order of the petitimer is cot-
- rary to nexures 1 and 6 to the writ petitim
" and the saze is with balafide intentian and
after-thought and is liable to be quashed.

. A g ‘ l\y\r\ri’ié’y]\/\

Lucknow,dated, . Depment,,

N | - 1, tue depment abovenamed
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o o, ' PN /\/@'th_tcdh - ‘ { _
A . 9 Fhe abeve mouwzec( def’@’“wrdo
ereby“yeri y tnat the conténts o aras o
4? T £y thab b tents of p 1t
of this affidavit are true to my om
’ ~ knowledse «nd tnose of para.6 are verified
a legal advice andbelieve to be true
~ and no part of it is false and nothing
maberial has been concezled so help me
God. - 4 |
N tatatnditita
’ Lu'ck'no'w',,da,ted; : Depenent.,
712:3:85 ' | o
1 identify the depfient vho
‘has sigped before me, '

So erml aff rmed before CFe ;2 383’
~ab 21%:—'%.{1

the depment who 18 zdent:.fzed by
. Shri Avadhesh Rumavy

3lerk—bo—Shri”
Advocgte High Court Allehabad.

- 1 have sagbtisfied myself by examining the
depment that ne understands the caitents
of this affidavit which have been read ot
and explained by me,

- e fond
Y Baoch,.
-L&. Sod st b0 1AR Y

Bm ‘8;1; s S eag 86 NEh ¢



In the Ham'ble ngn Court of Jud:.catu:e ab ‘411

Sitting at Lucknow. %7/(
In re;
nrlt pet.No.5487 of 1984. |
Shri Ther Joem : —---petitimer,
N ~ Versus | |
Uniam of India and obhers | : --ee-0pp-pa,rties,

jonexure R-1,
Indian Post and Telegraph Department.

Office of tne Supdt.of Post OfficesKheri Im.
Memwo No,H-63/E db.Kheri the 14.1.85. |

The provisimal appointment order issued in f/o
Sri Shri Daar Jua for tae post of EDBPm Debiparva
vide this office memo of even no dt.1.6. 83
~ is hereby cancelled .

Sd.Illegible,
Supdt. of Post Offices, .

Kheri Dlvz.m.on
Kheri-262701

Cepy to:-

1, Sri Shridhar Jha r/o Sa.r,)oo Nagar,
P.0O.Devipurwa Distt.Kheri for mfomatmn. ‘

2. 8.D.1.(C) Kaeri in ccntmuamcn of this
office 1etter of even no. dt.5. 6,84,

5 Postmaster Kneri,
4, 0/C,

-an

Tme"c Opy. -, )
RSt e Hayn

1
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUCKNOW ?!%.\,\
T.A. No. {SUG of 87

Sri Dhar Jha ees Petiti ner

N Versus ,
Union of India & others .+« Opp. parties,

- COUNTER AFFIDAVIT ON BEHALF OF OPFOSITE.PARTIES,

I, Daya Ram aged about 51 years, son of late
§hfi Bachi Ram at present posted as Superintedent of Post
Of fices, %Egri Division, Kheri, do hereby solemﬁly affirm

and state as under:-

-

1, That the deponent is Opposite Party No.2 in the

above writ petition and he has been authorised by other -

- opoosite parties to file this counter-affidavit on their

behalf. ‘

2. That the deponent has read and understcod the contents

of the writ petition, its annexures and other papers

attached therewith as well as the facts deposed herein-

under in rerly thereof.

3. That the contents of para 1 to 3 of thevwrit
petiticn are admitéed.
4. That the contents of para 4 of the writ

petition are vague and,’in reply, it is submitted

that, in response of a notification issued for

the appointment on a post of Extra Departmental

Branch Post Master, Dévipurwa, one application __~

o %L. ’ ..{2
E D —
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from Sri Kendhai Lal, D.0, Devipurwa (officist-
ing FD3BM} and another from the petitioner,
resident of Village Sarjunagar, wore received
and the character antecedents of both the
applicants were got verified from the Superin-
tendent‘§§§§§@§@@@§§/9§_Folice concerned, who
submitted his report about these/appli arts as

urider:-

(1) sri Kendhai Lal R/o Devipurwa {offg.
ED3PM) to be a Gunda,

{2) sri Sridhar Jha (Petitioner) R/o Sazju
Nagar, to be of sound character,

On receipt of the above verification report

from the Superintendent of Police, Kheri, the

petitioner, having good character and being a

non-lacal candidate, was appointend on tho
post of Fxtra Depaxtmental Branch Post Mastox
on 1,6,1983, with clear instructions that he
will function a post office at Debipurwa and
Opposite Party No. 4 was directed to get the
charge of BpPHM~ship transferred to the petitione:
but this charge was not got traensferred to the
petitioner on the ground that the petitioner
had no accomodation for functioning the post
office at Debipurwa, . In the meantime, a
complaint from Pradhen, Gram Sabha, Debipurwa,
was received on 20,6.,83, complaining that the
petitioner, to whom the appcintﬁent'was being
offered, was indulged in party=politics and
also sdduced to intoxication., The Gram Prachan
had élso intimsted that Sri &anﬂai Lal, the

of ficiating ED&PM, vas of good character as

per report of the ~taticn Officer, Dolice Sta=

tion, which wss not submitted by the Superin-

tendent of Police €ffire, Kheri, and instead
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an adverse roport on Kandled Lal was submitted by
them, In the meoantime, Cpposite Party No. 4 was
instructed not to hand oﬁér charge to the petition-
er till further confirmatiun in this regard was
received from the ‘uperintendent of Police, Khex,
to whom the meotter was ro-referred, on the basis.

of Gram Tradhant'e renort.

5) Thaﬁ in reply to the contents of para 5 of
the writ petition, it is sumbitted that tho ref~-
erence quoted by the potitioner had not been receiv
ed in the ~ffice of the Superintendent of Post

Of fices, Kberi.Division, although two reminders
dated 4,7.83 and 8.8,83 on the sbove reference had
heen r@:ngved thera, which remained indisnosed for
want of 3 seccnd revort from the €u5erintend9nt of
Police, Kheri, in regard to confirmation of the
charecter antecedents of both the candidates, The
requizad roport was received from the Police Office
on 3,11,83, in which the ~uperintendent of Police,
Kheri, had confirmed his previous verification
regarding Kandhai Lal but, at the some time, inti=-
mated that there was no adverse sntrj about his
character in tho Police record at Police' Station,
Dhaurahra, an i ssis of this seccnd report,
opposite baﬁ%&zgif’ifwas ag2in instructed on
§.11¢83 to get the charge transferred to the peti-
tioner, but the charge was nol handed over to the
petitioner by Sri Kandhai Lal, offg. FD3DPM, on

the plea that he was working on the post on the
responsibility of Grem Pradhan, who had taken up
this matter with higher zuthorities, On receipt

of this repcrt from the Overseer concerncd e

@y ceesd/=
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oh 24,2.,84, opposite party no, 4 was again direct-
od on 3,3,84 to visit the post office, Devi Purva

personally and get the charge transferred, but,

before receipt ofbgny report from him, a complaint

dated 25,12.83, vr=eerpimtnt from 9mt, Ushs Vorma,
n—— ¢

.2, , agoinst the appointment of petitioner was

received by opposite party no.2 and forwarded to

opposite party no.3 on 5.3.84 for submitting a .~

detailed report. ON roceipt of this detailed.”l‘lof/

on 24,3,84, onvosite party no, 2 instructed the

opposite party no. 3 to reverify the antecedents
and character of 2ri Kandhai Lal, EDBPM, from the
Superintendent of Police concerned in a prescribed
proforma, He also remarked thet if the report
from the Police in prescribed proforma was favoursa-
able to Sri Kendhai Lal, there was no objection if
his provisionel appointment was made a regular che,
but in case the Police renort was still against

Sri KandhaiiLal, frosh applications might be called

for and a suitable candmdate anpointed, The
petiticner was not considered fit for this appoint-
mont, becausc he was a nan-;ocal resident and did
not fulfil the condition ofvéppointment of the
candidate being a local resident of post viliage.
In the meoantinme, insftructions were received from
oprosite party ne., 2 on 1,5.,84 to allow Sri Kandhai
Lal to continue as EDBPM c¢n provisional basis till

a report from D, % , Kheri was received on the

presciibed prcforma.
f——-

6) That in reply te para 6 of tho writ petition,
the averments made in para 5 of this counter-affi-

davit may be reiterated,

7) That tho contents of pars 7 of the writ ~otie-

-

b "‘.5/- et
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tion'ara admitted, as stated,

§) That in reply to the contents of para 8 of

the writ petiticn, it may be ststed that the depo=
nont had roceived @ copy of telegrzm sent by the
rotitioner to DS, Lucknow Region, on 2,12,83 as
also a rofercnce frcm Opposite Party So. 2, calling
for a2 detailed feport on the case, which was sube-
mittod to him :n 17.1.84, with a copy to D.P. S, ,

Lucknow Region,

9) That the contents of para 9 of the writ peti=-
tion are incorrect, ac the rules on the subject
laid down that 2 local person should be appeinted
as ¥DBPM of the branch post offices, and in pursuanc
of this rule, Sri Kandhai Lal, ccting 2?229,/5 local
man was cuite svitable for the post, However, on
account of adverse report from the Police in the
first instance, and thereaft»r s favourable repori
in respcnse to 2 second refereonce, 5ri Kandhoi Lal
was sllowed to centinue in his pest provisionally

and a third report, in & prescriberd vroforma, wes

feaks1) emaited from the Police. 1In case, this third

report vould be favourable to Sri Kandhai Lal, offg,
ED3PM, Devipurwa, the question of rémodﬁng him from
the post, being a local man of Devipurwa, appointing

the petitioner in his place, weuld not arisesst all.

10) Thot para 10 of ‘the writ petition and its

contents are adaitted, as stateds

il) That in reply to the coentents of para 11 of
the writ petition, it may be submitted that Opposite
Party no., 2 has since taken a decision fthat the
opoointmont of the petiitioner, being a nen=-local
man, vas not in crdex, ne further actinn in the

matter is called for, in view of his letter Mo, /

oy,
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cv/a/18/84/1a), dated 22.8.84.

12} That tho contents of para 12 of the writ
petition nced no comments,
13)  That the wef® petifion fitecy the peti-

tioner is noi 'maintainable ¥efore thie Hontble

recruitmonts,

Lucknow, Dated ‘ Jjﬁ/

frery-——py—+0f DEFONENT
ﬂ Vorification

I, tho ehove named deponent, do horeby verify that the
contents of paras 1 tol of this agffidavit ar¢ true to my per
~-sonal knowlodge and thosc of paras? to [‘ate belioved by mo to be
truo on the basis of official records and legal advice., No .
part of it is false and nothing material has been concesled,
s, help me Cod! y o

Lucknow, dated L/
. I DEPONENT:
4 1 G ’Lo\ ; . /
I identify the depgnent whb haé signed -
trTh

befsre me, |

= dvoca‘bg; :

~

| | Sely = Py
Solemnly affirmed hefore me on %_____g,:&ryij , 199 at€' A,J&JP.M
by Sri Douyer An i , the/depcnent, who has heen
identified by Sri V. K. Chauchari, Advocate, High Court, Lucknew
Benchk, Lucknow, /

isfied mysolf by examining the doponent that he under—
gt?ﬁ‘é‘é %a“g mhtehg of this cnunter-a2f€idavit which were read .

r

over and cxplained to him bm /
Q;:EEitZ\\ /;
— 4

4>/’”ﬁ73\q\§1i




BEFORE THE CENTRAL ADMINISTR

LUCKNOW BENCH,
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1989
AFFIDAVIT

HIGH cz/
thAH BAD

N

T.A.No. 1546/87(T)

Sri Dhar Jha.e.. oo eeosAprlicant.

versus

Union of India... e «+ . Respon=dent,

¥ I3 H 3

REJOINDER AFFIDAVIT ON BEHALF
£ OF THE APPLICANT TO THE CCUNTER

AFFIDAVIT FILED ON BEHALF OF |
r ERESPONDENTS 1 to 3 )

! %% 9%
L

ot I, Sri Dhar .» Jha, aged about 25 years, son

of Sri Har hbnﬁan Jha, resident of village Sarju MNagar,

| hamlet of DeviiPurwa, P,W, Devi Purwa, District Kheri,

4z4&3;?£“=\* do hereby solemnly affirm and state as

\
.

under ;-

1. That the deponent is petltloner himself

apolicant as suph he is fully conversant w1th the facts
'ﬁﬂ“ﬁnmd”’<§gf’ of the case

p i ] - N ‘( .

A D 4¢

2.

i

i
|

IThat paras 1 and 2 of the counter affidavit

. :

| _

i

need no reply.

1

i

—— i

\ | E
‘ |
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3.

affidavit ne

4,
counter affi
contents of
and reiterat
of the accom
of a post 5;

arty pplitics and
thatapplicant ha

That the ccntents of* para 3 of the counter

&
h

ed no reply; P
That the allegations of para 4 of the
davit are denied. It is stated that the
Eara 4 of the writ petition are correct
ed, The allegations of non-avdilability
modation by the applicant for functioning
ffice of ﬁgvipurwa and indulging by the

addiction to intoxication are “spécitically denie
s got the accomodation for functioning

of post offike at Devipurwa and he never indulged into

party pcliti

l-’ .
had wrongly

character of

cs nor he was ever addicted to intoxication.

It is submitted that gram Pradhan of the village
complained to the égposite parties about the

the petitioner (applicant) whereas

oppsite party No. 4 was having such types of qualities

which were rot required fcr functioning of post office

at Devipurwé
and the char

Sri S.K. Sri

but even then he was allowed to continue
ge was not given to the petitioner. Further,

N
vastava, Inspector of Post Uffices gt demanded

a bribe of ﬂ. 1000/- through another person and on refusal

to pay the s

aid bribe by the petitioner charge was not

got handed #zer to thepetiti oner,

A
.o |
AN ' '
D

:f?' counter aff%

P contents of’

reiterated.

That the allegations of para 5 of the
davit are denied. It is stated that the
para 5 of the petition are correct and

The grounds shown in para 5 of the counter

affidavit are manufactured and have wrongly been made

to hide the

payment of the bribe of %. 1000/~ to
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Sri S.F. Srivas?ava. It is further submitted that the

Pradhan of the billage, who is interested in opposite
- party No. 5, waé against the petitioner and as such

he concocted reports against the petitioner and

the authoritiesfhave also got manufactured some of
the complaints from the said Pradhan just to deprive
the chances of{holding the post by the petitioner on
the post of Brdnch Post Master whereas the petitioner
fulfilled all &he gualifications and opposté/party
No. 5 was not %ulfilling the said qualifications.

f
{

6. Tﬁgt the allegaticns of para 6 of the
— counter affidavit are denied. It is stated that the
contents of pa#a 6 of the petition are correct and
reiterated. Iq is further submitted that on the
complaints ma%e by the petitioner oppoéig/party
No. 3 refused,to issue letters and orders to opposite

t

party No. 4 régarding the transfer of the charge of

T the petitione% and the transfer of charge was not
~ |
wamde to the petitioner,
|
|
7. That para 7 of the counter affidavit needs
no reply. |
B :
R -y,?.‘f.“;", i T '
a;w#— ~T i
ey ‘ 8. fhat the contents of para 8 of the
{ : \t//jg§_«géounter aff1dav1t are not disputed to the extent that
b ]
y ¢ " Va5jfeleoram was’sent by the petitioner to the D.F.S.,
4 Pl
> IR ““ﬁlt %" Lucknow on 2112.1983 but the petitioner has got no
b-wwﬁﬁy

knowledge about any reference from oppcsite party No. 2.

9. That the allegations of para 9 of the counter

( _
K )
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affidavit are denied. It is stated that the contents
of para 9 of the netition are correct and reiterated.
Further, it is submitted that the petitioner was
having full qualifications and after getting training
was not handé;ng over charge, Even the specific orders
from the authorities were there whereas opposite

party no. 4 was not duly qualified but even then the
charge of post office was given to him and he was

s allowed to continue which was against the procedﬁre

prescribed for the post of Lxtra 3ranch Sub Fost Master,

10, That para 10 of the counter affidavit

el needs no reply,

1l, That the allegations of para ll of the
counter affidavit are denied. It is specifically denied
that any decision was taken after giving training to
the petiticner only on the ground that he was not a local
man whereas he was fulfilling all the qualifications
for appcintment to the post of Extra Branch Sub Post
Master. Further, the alleged decision was an after-thought

N and when the said bribe of B, 1000/- was not given the
B¢ a said ground for not posting the petiti cner was taken

&VéégﬁhTE? which has got no basis and was made with mala fide
2 =

o \ “‘_;éﬁ intention.
s T
LI ,
12, That para 12 of the counter affidavit
needs no comments,
13. That the allegations of para 13 of the
counter affidavit are denied. It is advised to state that
\ the petition filed by the petiti oner was fully maintainable
i
\ wrerp o
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K and further after promulgation ¢f the Act constituting

Administrationals on 1.11.,1985 the writ petition filed

in the High Court has been transferred to this Hon'ble
Tribunal and the petition is now maintainable before the
Tribunal and the petition deserves to be allowed

with costs against the opposite parties.,.

— loro—
— 7 T 57
VARCE % )-D—{eponent.
Verification
\Vagl I, the deponent above named, do hereby verify

thgt the contents of pargs 1 to 13 of the above affidavit
except the portions stated on oath are true to my

personal knowledge, no part of it is false and

-t
nothing material has been concealed, so Belp me God,
S
155524 )
YT 5
veponent.,
14‘§§~¢ *

S ' I identify the deponent who

has signed before me.

_ | ;gg 2
g\ ¢ s /.\f/ | 0 ]4’ K(/ym,af(/\dvocate. ‘Q/Zé

- Solemnly affirmed before me on /¢ =~
5 (S-S é?h?
at ¢ a.m./p<m, by_the deponent Sei Dari~n Jha
Rl D) Frenzys Z

who is identified byASri Avadesh Kumar, Advocate.

I have satisfied myself by examining the
deponent that he understands the contents of this

affidavit which has been read out and explained

by me,
Ak?égﬁkgxazsﬁ .
JIEWA _‘3572733
' ~’»;.iatﬁESSTnv;-Q
;,;;gd G{.“"" L.
;%%B//Qg ;x



